
List arter necessary corectior- 

M em b e r Vice-'Chai rman 

Heard Plr.$.Chanda, learned coun 

sal for the applicant. 

Neceesary corrections have been 

made. Notices are to be Leased to ths• 

respondent Nosol & to 

List on 1682001 for order. 

	

LLU 	I. 

	

Pember 	 Vic..ChaLreIfl 

4, 

(See Rule 42) 

IN THE CENTRAL ADMINISTRATIVE ThIBUNL 
CULLI-TI BENCH ::g: 

HEET 

H 

PPLINT (S) 

RESPDENT (s) 

Q1JCTE FLR APPLINT( s) M 	) 
D/DCTE FEf REPLJNDENT(5) 

; 

:- 
Ot€s If thu Registry 	 I datec 

bb 

797901 

&'der qF the Trjbua1 

bb 
15 • 8,01 Nr.$.Sar,ne, learned Counsel for 

respondents nos. 1 end 2, seek 3 weeks time 

to file reply. 

List on 3/9/01 for order. 

,fr 	11 
_I1 	

-.-\- '- 

nib 
	 Member 	 Vice—Chairman 



CtH 

	

cDt2 	i--I& 

3.401 	Reply has been fi,led by the Contemptnre. 

I . r '1.Ghanda, learned counnl for the applicant 

requests hearing to be fixed on 27//01, 

List on 27/9/01 for hearing. 

i3 	&po4 a4tt 
Member 

nb 

27.9.10 	 List on S.10.0l for hearing. 

Meer 	 Vice-Chaian 

ira 

- 	
0 

/ 	 5. io.di 	Mr..Ahmed learned' counsel for 

the applicant prays fgradjourent. 

Mr.B..Patk Addl.C.G.S.Ce submits that 
• 	

00• 	

Roy, Sr,C.G.S.0  is indisposed 

and he basnotreceived the copy of the 

written statement from MrJ.Deb Roy and 

he prays for adjourrxnent. Prayer is allowed. 

-• 	 List on 28911.01 for her1ng. 

•Meber 
Aef 

Im 

- 

	

--i 	o- 
LQJ-J) Vb 4L 

• 	 12.1.01 	Heard Mr M.Chanda, learned counsel 

for, the applicant and also Mr S.Sarma, 

• 	 learned counseliz for the respondents. 

• - 	 This C.P. is connected with o.A.167/01. 

AS a matter of fact an order Was passed 

	

o 	 aS far backixK IA as 16.8.2001 connecting 

	

-_ 	 the O.A. alongwith CaP. 

	

O JJ 	5IPI, 	 List this case for hearing on 28.11.01 

.vriO-- 

 

U. a long - 	 4thx1.0.A.167/2001. 

i cev-L 	 L 

	

4LLr 	 -. 

Membet 	 Vice-Chairman 

	

5\ 	 L1t on 6.12.01 for hearing a1ong 
tbc' 	&9--- • with O.A.No.167 of 2001. 

Heabor 
• 	

o) 	1* 



ii 
Ce 	 H  

Ne; of t: Order', of theTribunal 

cw 	
j 

C40 leL 

List again on .10.1.2002 for hearing 
alongwith O.A.167/20010 

24.12.01 

pg 

10 .1 .02 

Member 	 . 	 Vice-Chairman 

The matter ought to have been posted 
f or hearing instead of order. 

List againO4 on 18.1.2002 for •hearing 

Member 	 Vice-Chairman 

28 .1. 2002 

H'-4 	r-4• 
'P 

o4r 	
. 

-vt,j d 0 

Heard Mr.M.Chnda, learned counsel for the 

applicant and Mr.S.Sarrfta., learned counsel for 

the respondent5. In view of our direction in 

O.A.167 of 2001 we are not inclined to pursue 

the matter. l\ccordingl, the Contemp, 

Proceeding stands closed. 

Merncer 	 . 	
VL-Chairrnfl 

121 

hb 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

Contempt Petition No. 	'23 /200 1 

In O.A. No.167 of 2001 

In the matter of: 

Sri Suresh Baruah 
Petitioner 

-Versus- 

Union of India & others. 

Alleged Contemners 

-AND- 

In the matter of: 

An Application under Section 17 of the 

Administrative Tribunals Act, 1985 praying for 

initiation of a contempt proceeding against the 

alleged contemners for non-compliance of the' 

judgment and order dated 09-05-200 passed in O.A. 

No.167/2001. 

-AND- 

In the matter of 

Sri Suresh Baruah, 

Primary Teacher (PRT), 

Kendriya Vidyalaya, Borjhar, 

P.O. Borjhar, District-Kamrup, 



Sri D.K. Saini 

Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Regional Office, Chayaram Bhawan, 

Maligaon Chariali, 

Guwahati-781 012. 

::ci:vr & 

Kendriya Vidyalaya , Borjhar, 

Assam.. 

-Versus- 

P.O. Borjhar, 

District- Kamrup, 

Assam. 

Alleged Contemners 

humble petitioner above named most respectfully Sheweth: 

i. 	That your applicant being highly aggrieved due to the issuance of an order 

dated 18.4.2001 by the respondenticontemner no.1 transferring the applicant 

from Kendriya Vidyalaya, Borjhar to Kendriya Vidyalaya, Itanagar violating the 

settled principles of law, approached this Hon'ble Tribunal praying for setting 

aside of the impugned order of transfer dated 18.4.2001 and directions upon 

the respondents to allow him to continue in his present place of posting i.e. 

Borjhar. The Hon'ble Tribunal, after hearing the contentions of the parties, 

passed the order on 9.5.01 in O.A. No. 16712001 directing the respondents as 

follows 



¼ 
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"The application is admitted. Call for the records. Issue 

Notice to show cause as to why an interim order shall not be 

granted as prayed for. Returnable by three weeks. 

List on 1.6.2001 for orders. In the meantime order dated 

18.4.2001 shall remain suspended so far the applicant Sri Suresh 

Baruah is concerned." 

From the abovementioned order it is quite clear that the impugned order dated 

I 
	

?001 shall remain suspended and will have no effect which inputs that the 

a 
	nt shall continue to work in his present post and present station i.e. Borjhar 

any interference whatsoever. 

(Copy of order dated 9.5.01 passed in O.A. No. 167/2001 is annexed 

hereto as Annexure-l). 

2. 	That your applicant thereafter submitted an application on 18.5.2001 to the 

rephdenVcontemner no.1 enclosing therewith a copy of the judgment and order 

dted 9.5.2001 and requesting for allowing him to continue in the same post in 

Kndiya Vidyalaya, Borjhar in terms of the order dated 9.5.2001. 

The applicant thereafter approached the alleged contemners time and again for 

reuthing his duties but the Principal i.e. the Contemner no.2 did not allow the 

apliant to join his duties on the plea that the applicant cannot be allowed to join 

wjthojt the permission of the Assistant Commissioner i.e. the Contemner No.1 and 

thus has kept the applicant out of job showing utter disregard to the order dated 

92b01 passed by the Hon 1 ble Tribunal in O.A. No. 167/2001. 

(Copy of the application dated 18.5.2001 is annexed hereto as 

Annexure. 
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) That it is stated that although the Hon'ble Tribunal vide its order dated 9.5.2001 

ategorically directed the respondents/contemners that the impugned order of 

er dated 184.2001 shall remain suspended, the contemners still acting arbitrarily 

apriciously in their own design and depriving the applicant of performing his 

5 in order to create further complexities which shall have far-reaching civil 

ces. 

E. 
	

That it is stated that the alleged contemners deliberately and wilfully did not 

any initiation for implementation of the order dated 9.5.2001 passed by the 

Tribunal in O.A. No. 167/2001 which amounts to contempt of Court. Therefore 

We Tribunal be pleased to initiated a contempt proceeding against the alleged 

ners for wilful violation of the order of the Hon'ble Tribunal dated 9.5.2001 and 

'ble Tribunal further be pleased to impose punishment against the alleged 

ners for wilful violation of the order of the Hon'ble Tribunal in accordance with 

That it is a fit case of the Hon'ble Tribunal for initiation of contempt proceeding 

berate non-compliance of the order dated 9.5.2001 passed by the Hon'ble 

in O.A. No. 167 of 2001. 

That this application is made bona fide and for the ends of justice. 

Under the facts and circumstances stated above, 

the Hon'ble Tribunal be pleased to initiate contempt 

proceeding against the alleged contemners for wilful non-

compliance of the order dated 9.5.2001 passed in O.A. 

No.167/2001 and further be pleased to impose punishment 

upon the alleged contemners in accordance with law and 
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further be pleased to pass any such other order or orders 

as deem fit and proper by the Hon'ble TribunaL 

And for this act of kindness the applicant as in duty 

bound shall ever pray. 



~ - ~_2 

AFFIDAVIT 

I, Sri Suresh Baruah son of SriP.R.Baruah, aged about 50 

years resident of Azara, P.O. Azara, in the district of Kainrup 

do hereby solemnly declare as follows 

That I am the petitioner in the above contempt 

petition and as such I am well acquainted with the 

facts and circumstances of the case and also competent 

to sign this affidavit. 

That the statement made in para 1-6 are true to my 

knowledge and belief and I have not suppressed any 

material fact. 

That this Affidavit is made for the purpose of filing 

contempt 	petition 	before 	the 	Hon'ble 	Central 

Administrative Tribunal, 	Guwahati Bench for non- 

compliance of the Hon'ble Tribunal's 	order dated 

9.5.2001 passed in O.A. No.167/2001. 

And 	I sign 	jthni 	Affidavit on 	this 

.....dayof 	...200l. 

Identified by 	 15eponent 

Solemnly 	affirmed 	and 
declared before me by the 
deponent who is identified 

Advocate's c)Irk 
7 	 Adate 	on 	t s. 

. 	

c 
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DRAFT CHARGE 

Laid down before the Hon'ble Central Administrative 

Triunal, Guwahati for initiating a contempt proceeding 

aganst the alleged contemners/Respondents for wilful and 

del1iberate non-compliance of order of the Hon'ble Tribunal 

dated 9.5.2001 passed in O.A. No.167/2001 and further be 

plesed to impose punishment upon the alleged 

Contemners/Respondents for wilful and deliberate non-compliance 

of order dated 9.5.2001 passed in O.A. No.167/2001. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

ANNEXURE- 1 

ORDER SHEET 

Driginal Application No. 167 of 2001 

Applicant (s) 	: 	Suresh Baruah 

ResQondent (s) 	: 	U.O.! & Ors. 

AdyDcate for Applicant (s): M. Chanda, Ms. N.D.Goswami, 

Advocate for Respondent(s) : C.G.S.C. 

Ndes of the Registry 
	

Date 
	

Order of the Tribunal 

9.5.01 	The application is admitted. Call 

for the records. Issue notice to show 

cause as to why an interim order shall 

not be granted as prayed for. 

Returnable by three weeks. 

List on 1.6.2001 for orders. In 

the meantime order dated 18.4.2001 

shall remain suspended so far the 

applicant Sri Suresh Baruah is 

concerned. 

Sd/- Vice Chairman 

1(56 
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Fr 	 NNEXURE-II 

+ 1  
Jhe Asstt. Commissioner, 
erdriya Vidyalaya sangathan 
Regional office, Chayaram Bhawan, 
al1 i rlgaon chariali, 

Guahati -781012. 

	

Sub 	Intimation regarding Hon'ble Tribunal's order passed 
in O.A No. 167/2001 (S. Baruah Vs. U.O.I 	Others. 

espected Sir, 

I like to draw your kind attention on the subject 

cied above and for this beg to state that I have withdrawn my 

lea'lier Original application No. 15512001 on 4.5.2001 from 

fHoh'ble CAT, Guwahati Bench due to certain defects in the said 

orginal Application with the liberty to file the application 

afresh. The Hon'ble Tribunal allowed my prayer on 4.5.2001 

1 acordingly OA 155/2001 is withdrawn and afresh original 

Application submitted before the Hon'ble Tribunal which was 

rgistered as O.A. No. 167/2001. 

The 	aforesaid 	original 	Application 	came 	up 	for 

fconsideration on 9.5.2001 suspending the impugned order of 

Ft ansfer dated 194.2001 so far the undersigned is concerned. 

I am enclosing a copy of the Hon'ble Tribunal order dated 
If 4i5.2001 passed in O.A. 155/2001 for your ready reference. 

In view of the above factual position and also in view of 

the order dated 9.5.2001 passed in OA. 167/2001 you are 

rquested to allow me to continue in the same capacity in 

KEndriya Vidyalaya, Borjhar. 

This is for your information and necessary action. 

Thanking you, 

Yours faithfully, 

sd/- 

(SURESH BARUAH) 

Dte : 18.5.2001 

Efnclo : As above 

9J 

LC111  

II 	

a 
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I 
IN THE CENTRAL ADMINISTRATIVETRIBUNAL 

AT GUWAHATI 

CONTEMPT PETITION 	NO. 23/2001 

in O..A No. 	167/2001 

Sri Suresh Baruah 

Petitioner 

-Versus- 

Sri D..K 	I n i 

Alleged Contemner No.1. 

fjj,avit-in-re1v on behalf of Co.ntemner No.1. 

I, Sri O.K Saini, son of Sri C..L Saini, aged about 

53 years presently working as Assistant Commissioner, Ken-

driya Vidyalaya Sangathan, Maligaon Chariali, Guwahati-12 do 

solemnly affirm and declare as follows 

H 1. 	That I am the alleged Contemner No.1 in the in- 

stant case.. I am also fully conversant with the facts and 

circumstances of the case. A copy of the contempt petition 

filed by the petitioner has been served upon me. I have gone 

through the same and understood the contents thereof. Save 

and except what has been specifically admitted in 

this reply all the averments and submissions in the Con- 
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tempt Petition may be taken to have been denied by the 

alleged Contemner. 

2. 	That with regard to the statements made in para- 

graph 1 of the petition, the deponent begs to submit as 

follows. That the petitioner who is the senior most PRT of 

K.V. Borjhar was transferred to Kendriya Vidyalaya No.2 

Itanagar on being found surplus as a result of reduction of 

sections due to less number of students. Such surplus was 

made on the basis of staff sanction order for the year 

2001/200. This surplus better stated as excess teacher was 

adjusted in other Vidyalaya where there was justification of 

additional teacher. Accordingly, he was relieved by the 

Principal, Kendriya _Vidy ya Bo r.jhar, on 19..4..2001 with a 

direction to report for duty at Kendriya Vidyalaya, No.2 

I tanagr. 

It is a fact that the Hon'ble Tribunal vide Order 

dated 9,.5..2001 in O..A No. 167/2001 suspended the Order dated 

18..4..2001 so far the applicant is concerned. 

it is pertinent to mention here that the peti-

tioner knowing fully well about the issuance of relieving 

Order dated 19.4.2001 did not join.at  KendYya Vidyalaya 

No.2, Itanagar but rather concealing this fact he preferred 

the aforesaid OA and obtained interim Order from the Honble 

Tribunal on 4.5.2001, by misleading the Tribui, It is 
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therefore prayed before the Hon'ble Tribunal to draw suo 

rnoto contempt proceeding against the petitioner ior sup-

pression of material fact. However, the deponent honoring 

the interim Order dated 9..5.2001 has not taken any steps 

forcing him to join at Kendriya Vidyalaya, No.2 Itan:agar, 

That with regard to the statements made in para- 

graph 2 of the petition the deponent begs to submits that 

the petitioner knowing fully well about the KVS Surplus 

Rules/Policy and relieving Order he suppressed the material 

facts before the Hon'ble Tribunal. Therefore, in view of the 

interim Order dated'L.5.2001, he is not entitled to join the 

post again, it is further submitted that the deponent show-

ing highest respect to the Order/Direction passed by the 

Honble Tribunal have not issued anynd.erJcompelling 	the 

petitioner to join at Kendriya Vidyalaya No.2 Itanagar and 

also have not taken any other disciplinary action against 

him. Hence the allegation of the petitioner regarding non 

compliance of the said interim Order is not correct and 

baseless. 

That with regard to the statements made in para-

graph 3 of the petition the deponent offers no comments as 

the facts have already been stated in paragraph 1 and 2 of 

this affidavit-in-rePlY. 

That with regard to the statements made in para 
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graph 4. 5 and 6 of the contempt petition the deponent 

denies the facts stated therein and begs to submit that 

there i_4 no willful disregard in complying with the Order of 

the Tribunal. It is further submitted that the petitioner 

has not come before the HorYble Tribunal with clean hands 

and as such he is not entitled for any kind of sympathy from 

the Hon'ble Tribunal. 

-V E R I F I C A T I U N- 

I, Sri D..K Saini, son of Sri C,L. Saini, aged about 

53 years, presently working as the Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, Nlaligaon Charial5. under Guwa 

hati Region do hereby verify that the statements made in 

paragraph 	 are true to my knowledge and 

those made in paragraph 	 are based on 

records 1Z LJ 

And I sign this, verification on this the OUIday 

of August 2001 at Guwahati. 

Place Guwahati 

DEPON ENY 

Date 30_g'20 0 1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT GUWAHATI 	 r UL 

CONTEMPT PETITION NO, 23/2001 

in O,A No, 167/2001 

Sri Suresh Baruah 

Petitioner 

-Versus' 

Sri P.A Mct&ff 

Alleged Contemner No,2. 

fidavit-in-rep1y on behalf of Contomner No.2. 

I, Sri P,A Md&)son of 	 , aged 

about 5O years, presently working as Principal, Kendriya 

Vidyalaya Sangathan, Borjhar,P.O. Borjhar, District-Kamrup, 

Assam, do solemnly affirm and declare as follows 

1. 	That I am the alleged Contemner No,2 in the in- 

stant case. I am also fully conversant with the facts and 

circumstances of the case. A copy of the contempt petition 

filed by the petitioner has been served upon me. I have gone 

through the same and understood the contents thereof. Save 

and except what has been specifically admitted in 11 

this reply all the averments and submissions in the Con- 
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tempt Petition may be taken to have been denied by the 

alleged Contemner. 

2. 	That with regard to the statements made in para- 

graph 1 of the petition, the deponent begs to submit as 

follows. That the petitioner who is the senior most PRT of 

K.V. Borjhar was transferred to Kendriya Vidyalaya No.2 

Itanagar on being found surplus as a result of reduction of 

sections due to less number of students. Such surplus was 

made on the basis of staff sanction order for the year 

2001/2001. This surplus better stated as excess teacher was 

• adjusted in other Vidyalaya where there was justification of 

• 

	

	additional teacher. Accordingly, he was relieved by the 

Principal, Kendriya Vidyalaya, Borjhar, on 19.4.2001 with a 

• 

	

	direction to report for duty at Kendriya Vidyalaya, No.2 

I tanagr. 

It is a fact that the Hon'ble Tribunal vide Order 

dated 9.5.2001 in O..A No. 167/2001 suspended the Order dated 

18.4.2001 so far the applicant is concerned. 

It is pertinent to mention here that the peti-

tioner knowing fully well about the issuance of relieving 

Order dated 19,4.2001 did not join at Kendtlya Vidyalaya 

No.2, Itanagar but rather concealing this fact he preferred 

the aforesaid OA and obtained interim Order from the Hon'ble 

Tribunal on 4.5.2001, by misleading the Tribunal. It is 

s .  



therefore prayed before the Hon'ble Tribunal to draw suo 

moto contempt proceeding against the petitioner for sup-

pression of material fact.. However, the deponent honoring 

the interim Order dated 95.2001 has not taken any steps 

forcing him to join at Kendriya Vidyalaya, No.2 Itanagar.. 

That with regard to the statements made in para- 

graph 2 of the petition the deponent begs to submits that 

the petitioner knowing fully well about the KVS Surplus 

Rules/Policy and relieving Order he suppressed the material 

facts before the Hon'ble Tribunal. Therefore, in view of the 

interim Order dated 9..5..2001, he is not entitled to join the 

post again. It is further submitted that the deponent show-

ing highest respect to the Order/Direction passed by the 

Hon'ble Tribunal have not issued 	 the 

petitioner to join at Kendriya Vidyalaya No.2 Itanagar and 

also have not taken any other disciplinary action against 

him. Hence the allegation of the petitioner regarding non 

compliance of the said interim Order is not correct and 

baseless.. 

That with regard to the statements made in para- 

graph 3 of the petition the deponent offers no comments as 

the facts have already been stated in paragraph 1 and 2 of 

this affidavit-in-reply.. 

5. 	That with regard to the statements made in para 



-, 

-'4- 

graph 4, 5 and 6 of the contempt petition the deponent 

denies the facts stated therein and begs to submit that 

there i no willful disregard in complying with the Order of 

the Tribunal. It is further submitted that the petitioner 

has not come before the Hon'ble Tribunal with clean hands 

and as such he is not entitled for any kind of sympathy from 

the Hon'ble Tribunal. 

-v E R I F I C A T I 0 N- 

I, S r i Ptsofl  of Sri 

aged about 50  years, presently working as the Principal, 

Kendriya Vidyalaya, Borjhar P.O Borjhar, District- Kamrup 

Assam do hereby verify that the statements made in para- 

graph 	 are true to my knowledge and 

those made in paragraph 	t 	 are based on 

records, t&LLek 	6L-'.---Q- 	- 	 -'-- 	- 

And I sign this, verification on this the 30day 

of August, 2001 at Guwahati. 

Place 	Guwahati 

DEPONENT 

Date 
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Guwahati Bench 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH GUWAHATI 

Contempt Peti tion No.. 23/2001 

In 0. . No. 167 of 2001 

In the matter of 

Sri S u r e s h Barueh 
Petitioner 

Versus'- 

Lni'::n of India & othere 

Alleged Contemners 

In the matter of 	 I 
Re:5 o mdc r submitted by the applicant aqains t 

the sho' cause reply submitted by the (1 1qed 

('."on ternner No. :L in the C:ontemp t Petition No. 

23/2:300 in 1) No. 167 of 2001. 

In the ma Lter of 

Sri Sur - esh Saruah 

rrimary Teacher ( PkT) 

Kendriya Vidyelaya , Bori her, 

P0 Bor3 her,, Districl - KamrIJP, 

rssarf1 

rsu s 

.1. 	Sri [)..K. Semi 

Ossi stan t. Commissioner 

Kendr iya Vi dyalaya Sangathen, 

Req I on a 1 Off ice , C haya rem B F 

Mel igaon Charial i 

jiaha,ti--7S1012 

2:. 	Shri P..A Made ppa 

prjriripe1 

K e n d r i y a /idy1aya , B o r -  i her 

/ 

V 

A 	
'I) 
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PJJ. Bi::rjhar. 

District KarnrLlp, 

3.fl'I 

Alleged Contemners 

The I-untie petitioner above named most humble and respectfully begs 

Tostate as under 

1. 	That the aplicait categjrically denies the statnts mab in parrh 1 and 2 

ofthe thaw caise reply and begs to state that the applicant has beer suit to be 

trasf erred fran Ier&i Viclaya, ar3-ar to I(ai&iya Vid#aiaya, Itaagar vide order 

dated 1842001, violating all settled prirciples of law and the said order dated 

i84.201 had been kept ajscended by the Ftn'ble Tribiral vide order d3teJ 9.520D1 in 

o - A. NkD.  167 of 2001 which means that the said irrugned order <EteJ lB. 4.2001 is 

inoperative and as aich the allejed cxntenners are bound to allow the applicant to 

nire in his present place of posting I e. Borjhar without arb' interferer -ce 

hO(Jr. By acting otherwise, the conteirners have eKhibited disrard to the order 

<Eted 09.05.2DO1 passed bj the Hon'ble Trihinal L4iidi anoints to caita,pt of wjrt. 

2 irhat in reply to the StatemEnts maie in paragraphe 3 and 4 of the thaw caiee 

reply. the a.plicant Iajs to sthnit that after pirg of the order dated 09.0520)1 by 

this Ha'ble Tribiial hith I't the qeratiai of the irrpigEd order dated 181 of 

the 

 

cofii, 	sLEperded. the p]ea of sirplis ru1/po1icy of VerHa Vid'ala 	niti 

etc. r$seJ bi the conterrers is irre1e.ent and it is bword the paers of the cc.nterrrers 

to declare the applicant as non-entitled to join the post, violating the order deted 

01. It is a clear case of non-caipliarce of the order dtei 092)O1 of tie 

Fbnble Tribinal which attracts initiation of Ccnteipt Proceeding ag3irst the al1ege 

Contemners 

3 	It the 4P1kznt catejorically thiied the ca-iteitinis maJa in paragraph 5 of the 

thaw Caise reply and begs to reiterate that by rot allowing the aplica -it to jin his 

prent post in tenns of the order deted 09.05.20)1, the contenrers have wilfully and 

deiiberately disrerth the said order and as sith the Hcn'ble Tr±ural nay be p]ease 

to initiate a contempt proceeding against the alleged contemners. 

4. ihat in the fac cl ts a-  cira.rneta-ces stated o.e, the ftn'ble Tribiral be pleesej 

to initiate a contenpt proceeding airet the alled contemiers for wilful ncn-

coffp]iane of the order detaJ 09.052)O1 passed in O.A. I'b. 167 of 2001 and further he 
pleésec to irrpose punisi-inent upon the alleged contemrer in accordence with la 

3 
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I 	Sri Suresh Baruah son of SriPRBaruah, aged about 50 years 

resident of Azara., P.O.. Azara., inthe district ofKamrup do hereby solemnly 

declare as follows 

L. That I am the petitioner in the abovecontempt petition and as 

such I am well acquainted with the f acts auhcircumstances of 

the case and also competent to sign this &ffidavit 
2. That the statement made in para 14 are true to m y  knowledge and 

• belief and I 	have not suppressed any, material fact. 
3.. That this Affidavit is made for the purpose of filing rejoinder 

to the 	show cause reply filed by the alleged contemner no..1 in 

Contempt Petition No, 23 of 2001 in O.A. No. 167 of 2001, 

And I sign this Affidavit on this the 11th day of 
September., 	2001. 

Identified by 
pr 

Advocates ôrk 	 Deponent 

Solemnly affirmad and declared 	bet ore 
me by the deporjent Aho is identified 
by.  
Advocate on this.. 	 the 
day 	of 	 .. .. ..2001, 
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Guwahati Beno 

IN THE CENTRAL ADMISTRArIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

Contemot Petition No, 23/2001 

In O.A. No,167 of 2001 

In the matter of 

Sri Suresh Baruah 
Petitioner 

-Versus--- 

Union of India & others. 

Alleged Contemners 

in the matter of 

A Rejoinder submitted by the applicant aqainst 

the show cause reply submitted by the Al ;ieqed 

Con ternner No 2 in the Contempt; Petition No. 

23/2000 in 0 A. No 167 of 2001 

[n the matter of 

Sri Suresh Baruh 

Primary Teacher ( PRT) 

Keridriya Vidyalaya ,, Borj har 

P0 Bar-i har, District-Kamrup 

arn 

---'Versus--- 

'1  0--" -) I I 	Li 	
1/ 	 i ri .1, 

Assistant Commissioner, 

Kendri ya Vidyalayc San qat hen 

ReionaJ. Office, Chayerarn Bhaari 

t'ialiqaon Chariali, 

Gu',ahati,'-781012, 

2. 	Shri P.A. Madappa 

:m nifllit)j 

Keridriya Vidyalayc 	Borj her, 
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:ç) 	B':Dr:htr., 

(::'1sLrict 	:rnru: 

ssarri 

Alleged Contemners 

the hurthle petitioner above named most humble and respectfully begs 

To state as under : 

I That the ajplicait categrkally denies the stalBne,ts mazb in paragraph 1 and 2 

of the ,Ow caise reply an begs to state ti -at the aplicant lBs bee, aJut to be 

trarférred fran Kerrk^iw Vic6elava, BrJar  to &i Vidalaya, Itair vide order 

dated 18..4.2001, violating all settled prirciples of la', and the said order dated 

18.4.20b1 had been kept sispended by the l-b,'ble Tribul vide order thte 9.5.20)1 in 

O.A. No.. 167 of 2001 which means that the said irrpuned order dated 1B.4.2001 is 

inoperative an as such ti-a alleged caitenners are bound to allow ti-a zpplicait to 

nire in his present place of posting i.e. Borjhar without anj interfererce 
11 

ihatsoeicr. By acting otherwise, the conterrners ha..e e<hibited disrrd to the order 

Eted 09.05..2)01 passed by the Hon'b]e Tri±unal i'hidi anouits to caiteipt of cnirt. 

That in reply to the statemmts mae in paragraphe 3 and 4 of ti-a thw cause  

reply, the arplicant legs to stkmit that after ping of the orr dated 09..05,.20D1 by 

this Hcr'ble Trib.ral 4-tid, It ti-a ceratim of the irrpagad order dated 18..04..20D1 of 

the htenrers sigetled, the pLm of airplus rule/a1icy of Vendriya Vicya1aa SzIniti 

etc. raised b/ the contein -ers is irreieent and it is 1a'crd  the pcvers of the conteirrars 

to c1are the applicant as non-entitled to join the post, violating the order deta 

(( .*)OL It is a clear case of non-carpliarce of the order cEted 09.2D01 of the 

Fbn'blé Tribuial which attracts initiation of Caitaipt Proceeding airEt the alleged 

Corteiners. 

3.1 Mat ti-a applicant categorically thiiei the caitentio,s made in paregrh 5 of the 

Soi Caise reply  and begs to reiterate that by not al]cváng the aplicait to join his 

prent post in terms of the order cEted 09.05.2001, the conterrrers have wilfully a-d 

deliberate1y disregrdei the said order and as such the Hai'ble Tribiral may be pleaeed 

to initiate a contempt proceeding against the alleged contemners. 

4 llhat in the facts a-d circurrstacee stated x,e. the l-tn'ble Tribtral be pleai 

to initiate a content proceeding airst the alled conterrners for wilful nai-

ajrrliaice of the order deteJ 09.M.Moi Passed in O.A. lb.. 167 of 2001 and further be 

plse to inse punisi-inent upon the alleged contemrar in accordence with laJ. 
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I, Srj Suresh Baruah son of.  SriP,R,Baruah aged about 50 years 

resident of Azara P0 Azara in the district of Kamrup do hereby solemnly 
declare as follows 

That I am the petitioner in the above contempt petition and as 
such I am well acquainted with the facts &hcircumstances of. 
the case and also competent to'siqn this affidavit, 
That the statemit made in para 14 are true to my knowledge and 
belief and I have not Suppressed any material fact. 
That this Affidavit is made for the purpose of filing rejoinder 
to the show cause reply filed by the alleged contemner no.2 in 
Contempt Petition No,. 23 of 2001 in 0.A. No, 167 of 2001, 

And I sign this Affidavit on this the 11th day of 
September, 2001. 

Identifjed by ,  

Advocates c4rk 
Deponent 

Solemnly affirid and declared before 
me by tJ-ie deponent who is identified 

Advocate on this, 	 the - day of 	 2001 

001,  

• 	 - 	 • 
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